
OpenCurt--- -----

CENI'RAL ADMINISTAATIVE TRIBUNAL•.•.. LLAHA BAD B€NCH--
-~HA8i'.D -

249 of 2003---

Allahabad th is the 18th day of November. 2004-

Hohd. Tariq Siddiqui sl Late Mohd.Aquil Siddiqui.
aged a eo t 60 years. Resident of 171. Shahganj.

Allaha tad.

B~ Advocate Shri ~±"Sharma

Versus--
1. Union of India ~hr~ugh the Genera 1 Manager.

::::entral organisation. Railw;;,.y Electrification.

Headquarters Office. -:ivil Lines. Allahabad ••

2. rhe General Manager. Diesel Locomotive works,
Indian ~a1l ways. Varanasi.

3. The .A. & C.A.O.(Admi.nistration) Headquarters

Office. Central organisation, RailTt2¥ Blect.ri£icati n,
Allahabad.

Resp?n~

o R D E R ( Oral )- - - --
The application seeks 1ssuance f direction t

the 2nd respondent namely General ·Manager. D.I •• 'II ••

Varanasi ta make payment of pension. commutation of

pensi n and gratuity to the applicant. Further prayer

is that respondent no.l namely General Manager/Core.

Allahabad may directed to make pa yment of balance

amount of leave enoashment and arrears of salary with0ut
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any further delay. ----- ~The ~ £)of 1nt.erest at. the

ra te of 12% per annumcompoundedannual y has aL so

been pra yed IDor. An additional pra yer is also the re

for issuance of direction tG pay oompensation of ~.l lac

en ecce une of humiliatiGn and demoralisation suffered

by the a pplicant due to non payment 0 f his retiral

dues.

2. So far as the relief of compe nsat.Lo n is concerned.
~

suffice ~ to say that the Tribunal has no Jurisdiction

to entertain an a'!Dplication for pi yment Qf c empenaat.Lc n

en account of hwniliation arid demoralisation. if any.

suffered by retired Govt. servant due to ron payment

of retiral dues in time.
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';';

3. As regards pit. yme nt C!)fgratui ty and C!)therf.>ensionary

l:Denefits is;!0nce.rned. Shri A.K. Gaur. learned counsel
as explained

for the respondents su~it.s that pii yment has been madeL t-

in paragraph-5 of the counter affidavit.. lit. has been

stated that all dues including pension gratuity have

been paid to the applicant and nothing is outstandill'J.

I have ne reason to dsubtthe averments made in the

counter affidavit. In the circumstances. the O.A.

fails and dismissed acc0rdin~ly. No order as to cost.

"wbVice ....hairman
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